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Ld. Advocate of the accused persons filed hazira. 

Report of ownership of 12 nos of seized cattles along with the report of 

ownership of seized vehicle bearing Regd. No-AS-01/G-2487 as called 

earlier not submitted by the I/O concernend.   

Issue reminder along with copy of order dated-08.11.2021.  

I/O is hereby directed to submit the report of ownership of seized articles 

along with seized vehicle positively on next date.   

Case diary as called earlier vide order dated-08.11.2021 is received today. 

Heard both the sides and perused the case diary meticulously. 

By this order this Court proposed to dispose of the bail application filed for 

the accused persons, namely, Abul Basar, Habijul Islam and Arki Dkhar, 

who are languishing in judicial custody since from 06.11.2021 in connection 

with this case registered u/s-379/411 of IPC R/W Sec-11(d)(e)(f) of 

Prevention of Cruelty To Animals Act, 1960. 

On perusal of the entire case record, it disclosed that the instant 

prosecution case sets in motion against the above named accused persons 

on filing an ejahar by the informant named ASI Muzamil Hazarika of 

Borghat Police Outpost under Tezpur PS on 05.11.2021 alleging inter-alia 

that on the basis of reliable input received from the source, he along with 

his staffs lunched a checking duty at Bhomuraguri bridge area and 

thereafter, recovered and seized one big truck bearing Regd. No-AS-01/G-

2487 loaded with 40 nos of cattles suspected to be stolen. Accordingly, 

Tezpur PS Case No-2461 of 2021 was registered u/s-379/411 of IPC R/W 

Sec-11(d)(e)(f) of Prevention of Cruelty To Animals Act, 1960.  

On careful perusal of the case diary, it also disclosed that the investigating 

officer has apprehended the above named accused persons and produced 

them before this court on 06.11.2021 and since from then they have been 

languishing in judicial custody. 
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On scrupulous perusal of the case diary, it disclosed that the I/O during 

investigation recorded the statement of almost all the material witnesses 

and recovered the truck along with cows. It is also disclosed from the case 

diary that except the statement of the accused recorded u/s-161 of CrPC 

no other substantive implicating material collected by the I/O during the 

investigation. More also, since from 05.11.2021 the I/O has failed to make 

any investigation in connection with this case. The investigation is pending 

at advance stage. 

I have meticulously considering the statement of the witnesses and the 

entire case diary. At this stage without entering in the merits of the entire 

alleged occurrence this Court not finds any direct evidence against the 

accused. Therefore, considering all the aspect this Court finds sufficient 

ground to allow the bail application of the accused persons. Above all, the 

release of the accused persons from the judicial custody shall not hamper 

or temper of the investigation. Accordingly, considering the period of 

detention of accused persons, namely, Abul Basar, Habijul Islam and Arki 

Dkhar and the materials available on record, accused persons, namely, Abul 

Basar, Habijul Islam and Arki Dkhar are allowed to go on bail of Rs. 

15,000/- (Rupees Fifteen Thousand) each with one surety of like 

amount and failing of furnishing the surety the accused shall remain in 

judicial custody as fixed earlier i.e. on 18.11.2021. In the event of their 

release from the judicial custody, the accused shall comply with the 

following conditions:- 

i) The accused persons shall not hamper or temper the 

investigation of the I.O. 

ii) The accused shall not leave the local jurisdiction of 

the Court without prior permission of the O/C 

concerned PS.  

iii) The accused shall co-operate with the I/O till the I.O 

concludes his investigation.   

iv) The accused persons shall not repeat similar offence. 

Also seen the petition No-854/21 filed under section 451 r/w Section-457 of  
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Code of Criminal Procedure, 1973 read with Rule 3,4 and 5 of Prevention of 

Cruelty to Animals (Care & maintenance of Case Property Animals) Rules, 

2017 by the petitioner, Dhyan Foundation, having its registered office at A-

80, South Extension, Part-2, New Delhi represented by Smt. Tankala Naga 

Chandrani praying for zimma of 40 numbers of cattle which were seized in 

connection with this case.   

Heard and perused. Considering the prayer submitted by the petitioner, let 

a report from the Investigating Officer is call for regarding the present 

status of seized 40 nos of cattles to arrive at a proper conclusion of prayer 

filed by the petitioner Dhyan Foundation, having its registered office at A-

80, South Extension, Part-2, New Delhi represented by Smt. Tankala Naga 

Chandrani.    

The I/O is directed to ascertain the followings:- 

i) The I/O shall submit the detaile report of the ownership of 

the seized cattles?  

ii) The I/O shall submit the present position of the seized 

cattles? 

iii) The I/O shall submit a report as to whether the seized calles 

are given to any Goushala wherein the proper care and 

protection is been provided to the seized cattles? 

iv) The I/O shall also submit a detail report regarding feasibility 

of handing the seized cattles to the petitioner called Dhyan 

Foundation?   

I/O is directed to submit his report before this court within on or before 

18.11.2021 positively without fail including the reports of ownership of 

seized another 12 nos of cattles and vehicle bearing Regd. No-AS-01/G-

2487.  

Let a copy of this order be transmitted to the I.O concerned.        

Return back the case diary to the I/O.  

Inform all the concerned. 

Fixing 18.11.2021 for reports.   

 

     Sri N. J. Haque 
         Chief Judicial Magistrate  

                      Sonitpur at Tezpur 


